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RAJYA SABHA

; Friday the 13th June, 1980/237d
Jyaistha, 1902 (Saka)

The House met at eleven of the
ciock, Mr. Chairman in the Chair.

ORAL ANSWERS TO QUESTIONS
Moshe Dayan’s visit to India

*81. SHRI SAWAISINGH SISO-
DIA:f
H SHRI GURUDEV GUPTA:
SHRIMATI HAMIDA HABI-
e BULLAH:

Will the Minister of EXTERNAL
AFFAIRS be pleased tg state:

(a) what ig the number of times
Mr. Moshe Dayan, former Foreign
Minister of Israel, visited India since
1977; and

(b) what was the purpose of his
visits?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAD): (a) While we have confirma-
tion of Moshe Dayan’s ~isit to Delhi

‘ in August 1977, statements made by
‘ leaders of the Janaty and the Bhara-
tiya Janata Parties point to the pos-
sibility of more than one visit, namely,
one in 1977 another in 1978 and per-

haps a third one in 1979.

(b) Ful] and accurate information
in regard to the purpose of the visit
are not known as no records are avail-

able and the visit took place under
b conditions of top secrecy.

SHR1 SAWAISINGH SISODIA: Sir,

the nation is proud and happy that

y - due to the able statesmanship of our
©  worthy Minister of External Affairs,
the truth has come before the nation

about the secret meeting between

; Gen, Dayan ang the then External
E‘ Affairs Minister, Mr. Vajpayee and
‘; the previcus Prime Minister. This
% ) has brought down the prestige, image

- 1The question wag actually asked on
the floor ©f the House by Shri Sawai-
L singh Sisodia. o :
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and credibility of the nation very
much. I would like to know from
the hon. Minister at whose instance
and invitation Gen. Dayan had come
to India, where he first Janded when
he came to India in August, 1977, how
he reached Delhi from Bombay, who
had met him and how he was sent
back to Bombay.

SHRI P, V. NARASIMHA RAO: Sir,
according to Government’s informa-
tion Moshe Dayan visited India in
August, 1977 evidently at the instance
of Shri Morarji Desai and Shri Atal
Biharj Vajpayee. He landed in Bom-
bay ang was flown to New Delhi in
an IAF aircraft. Shri Desai and Shri
Vajpayee met Moshe Dayan at No. 1,
Akbar Road on the evening of August,
15, 1977. Moshe Dayan left for Bom-
bay again in an IAF aircraft at 1245
hours on August 16, 1977.

SHR; SAWAISINGH SISODIA: It
is only in regard to his first visit in
1977. But he hag visited our country
in 1978 as well as in 1979, I would
like to know from the hon. Minister
whether he landed in 1978 and 1979,
whom he had met, what discussion
had taken place and whether there
was any secret agreement which has
caused harm to the interestg of our
country,

SHRI P. V., NARASIMHA RAO: Sir, .
my answer is very clear that we have
confirmation gbout one visit. About
the other visits, I have to inform the
House about the possibility of these
further visits because they had to he
inferred in that manner from the
statements made by the leadars of the
Janaty and the Bharatiya Janata
Parties. We have no definite infor-
mation about these subsequent visits.
Evidently, after the first wvisit, the
pattern seems to have been changed—
ig there had been subsequent visits—
in which case, even the persons who
knew about the first visit or who were
to oversee the first visit were not
taken into confidence, and there was
greater secrecy about the subseqguent
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visits, if there had been such visits,
as we have to infer from their state-
ments.. (Interruptions)

SHRI SAWAISINGH SISODIA: One
thing has been lefy out. Is there any
record of his coming to our country

" in the Externa] Affairs Ministry. And
more §0, may I know whether Mr.
Valfpayee vsited Israel at their invita-
tion secretly?

SHRI P, V. NARASIMHA RAO: No,
Sir, we have no informaticn on that.
I have told the House the exact infor-
mation that we have about hig visits.
About his visit in 1977 we have given
all the details, About the later visits.
if any,K 1 have said that we have no

information,

SHRIMATI] HAMIDA HABIBUL-
LAH: Mr, Chairman, Sir now it is an
established fact that Mr, Moshe Dayan
made one or two or three secret visits
to Inda. Thege visitg also entail the
meetings of Mr. Moshe Dayan with
the highest authorities in India, that
is, with Mr. Morarji Desai, former
Prime Minister of India, and Mr.
Ata] Bihari Vajpayee, former Exter-
nal Affairs Minister. Therefore, it was
obviously important enough. I would
like to know why this visit was kept
secret, secret from whom, secret from
the nation, secret from the people.
Was it not against the declared policy
of India? The declared policy of
India hag been gympathy with the
Arab countries and the Arab people
who were thrown out of their homes
by the Israelis. I would like to know
whethey it was not in contravention
of our declared policy from the days
of Mahatma Gandhi, Jawaharlal
Nehru, Lal Bahadur Shastri and Shri-
mati Indira Gandhi at present. Our
policy. has been sympathy with the
Arabs and no relationship with Israel.
I would like to know whether this
meeting with Mr. Moshe Dayan has
not gone against the declared policy
of India.

"SHRI P, V. NARASIMHA RAO: Sir,
I have already stated that we have no
record of what transpired at the meet-
ing or meetings, as the case may be.

[ RAJYA SABHA ]

to Questions 4

So far as the policy of India is con-
cerned, it is very clear. We have the
friendliest of relations with the Arab
countries and with the Palestinian
Liberation Organisation. We would
certainly like to continue that friend-
ship for all time to come. So far as
these visits or these secret meetings
are concerned, it is obvioug that they
go against the spirit of our friendly
relations with the Arabs. . : I

MR. CHAIRMAN: Mr. Jha. 1 have
got the names strictly in the order in
which they raised their hands.

ot foa == @ gufy agiey
4§40 "EgEw § S wigatg
YT AT FT MG WA FT R
WA AT TARINAT, 34T AT YIFTT
Y g w1 T A T famy o917

it dYo &t avfarg v : sl aw
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faar 791 97 | MEw Y W Ag FEr
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I have said ‘at the instance of and
not ‘at the invitation of’.
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fear 39 ¥ 713 39 a@ F fa3wy A=)
¥ drzy =) g W & fag gemer
FEAT 39 Feowe ¥ gl 9% sfaa g
& o+l Y famr ggwr gAr ol wra=t
FAAT AT qeT A FTfmgw 9
T F Ty ! W @ HEA FE

- qATE A

=t aavaf : qara 9 fod AgaTEt
FT & |

st AniTET wATE W Ea

b 9:%5 Tgrg 1 fagw wwdly o F1 39 qfusr

¥ fagw 7wl & ¥ 98 Far fw gArdy
fq 9T AT F JT0 WY g AT F A1
FLAT AT wEY , g4 qfw 9
FIfFEa™ Y JAT @A §Y TiwarT &
I FLEAT TATE T&T &. ...

- ‘
SHRI KALYAN ROY: What is the
duestion, sir?

st AWMTET AWE WG . GEI AT
ag IEATT g T o g7 =19 ¥ OF uF

% 9 w9 wfy A1 ae G, @ Ay

-+

'3

-

T FT @B

A gavafe : gaver a1 & 7

s AMEET N9l WE
My question is thi. ga1e7 ag & f&
T FFz § fF T gw A ¥ W
qifwed & T F gHY §, AT w2
AT B gAY A q AR E 5w A
@ AT Q@ FA AW gt ¥ oA
FEAT M IT § a8 FgAr i g9 w97
qrEAaT AgF &, .

At grifvar gagemg @ TR &

B |

St avtyaT gare wEy ¢ 9% ¥
S F37 FT FaT & ™ qrfEgar
3T F2FET F AT A oY w27 & i iy
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¥ 917 AT qAE AL & AT WA A
T oge faaaw ot arfeam e
TATE N G AT FAT AT OFTT W
gy fevanifes fomsg § diged
T FLAT WY FT OfEy H qarg & ?

{t dto Yo Axfeng wa: swq,
ag gwa § ag wnar B fea g &1
frg a1 & qETaat R 9T @O
qrfseary WIT AT T FAR ASGAEF
I Iﬁ'a:'\a' g (Interruptions)

MR. CHAIRMAN: Order, order.

SHR; NAGESHWAR PRASAD
SHAHI. My question ig very clear.
The Chinese armies are still on our .
land and you are talking to China.
Can you refuse to talk to Moshe
Dayan? The question is very clear.
(Interruptions)

{

MR. CHAIRMAN: Order, order.
Please listen to the M1msters reply
such as it would be. .

SHRI P. V. NARASIMHA RAI: I
agree that the question Ig very clear to
the questioner :Lgi- ag FGAT &
fF 39 § =iy a9 a1 1
YW T@l s mx oq  gfRw
ST 9T JTT 9 979 &1 §QE g
TH FTAT TEFTT TEA & g AW

qrt ¥ 7g Fawr wgat §0OfF
First reports regarding the visit by
Moshe Dayan to India gppeared on
Apri] 27, 1979 in g New York news-
paper,—The News ang Cine India—
stating that Moshe Dayan visited India
in 1978, Sir, the damage had been
done already. After that, it is from
Israel that the same newg emanated.
When these were brought to the notice
of the then Foreign Minister, he want-
ed the External Affairs Ministry to
deny all these things. After having
been brought out by so many sources,
how can it be said that for the first
time our Prime WMinister has brought
it out? Suppose someone asked a
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question here. Would it have been
proper for me to deny it Keeping all
this information with us and knowing
full well that this had a]ready come
out in the newspapers of other coun-
tries? There was information; there
wag proof. And we know that there
was information and there was proof.
‘Would it have been proper on my part
to deny it and say that we are not
aware of the whole thing or that ijt
did not happen? So, Sir, it is not as
if we are bringing this information to
the potice of the House with any sense
of pleasure or elation. Thig hag hap-
pened like this and I have tc¢ bring
it before the House. There is no other
alternative before me.

SHRI LAL K. ADVANTI: Mr. Chair-
man, Sir, the Externa] Affairs Minis-
ter, in his reply just now, has made
it very clear that the first news in this
regard had come from New York and
later on from an Israeli newspaper.
This was in early 1979. But this issue
became a matter of public debate
only when Mrs, Gandhi said it and
that too on the eve of elections. So,
the electoral motivation is wery evi-
dent, Sir, my question is very specific.
Sir, I regarg it as singularly unfortu-
nate that this Government should
have tried to rake up this issue because
I concede that it is the right of every
Government to promote and pursue
national interest privately, .publicly,
informally, formally and through dip-
lomatic channels. And it is the right
of Mr, Narasimha Rao alsg to promote
national interest as best as he thinks.
Sir, 1 want to ask one question and it
is very specific. Is it not true that in
the year 1956, the former Prime Min-
ister of Israel, Mr. Moshe Sherat,
came to New Delhi, stayed here as a
guest of the Government of India for
three days in the Maidens Hotel in
old Delhi, that gevera] officials of the
External Affairs Ministry called on
him and discussed with him geveral
issues pertaining to Israel-India rela-
tions and, furthermore, that he had a
one-hour meeting with the then
Prime Minister, Pandit Nehru? All
this happened in 1956. It happened
that the meeting with Pandit Nehru

[RAJYA SABHA]
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ook place on the very day on which
Israel launched an attack on Egypt.
The second aspect of my guestion is
this: He referred to the fact that no
records have been kept of this meet-
ing which Mr. Desai and Mr. Vajpayee
hag with Mr. Moshe Dayan, 1 would
like to know whether it is not a part
of the practice that when there are
very important meetings, even public
meetings—not  secret parleys—and
public parleys, like the Indira-Bhutto
talks at Simla, no records are kept
ang that no recordg have been - main-
tained either in the Ministry of Ex-
ternal Affairs or in the Prime Minis-
ter’'s Secretariat of those talks. I am
pointing out this because very often
it so happens thai talks of this na-
ture take place when there are no
aides or assistants and very often there
are no notes kept, There is nothing
secret abouy it. (Interruptions)

SHRI p. V. NARASIMHA RAO:
I have not criticised the non-main-
tenance of records. When information
was asked for, I said, records

not kept. No further comment on

that. It is for the House to decide
whether records ought to have been
kept, whether there ought to have

been some inkling of what transpired
at the meeting, whether any informa-
tion should have been volunteered by
those who have been involved in the
talks. These are questions which the
House and every hon, Member has to
address himself to. What I have
placed before the House is the bare
fact that no records were kept and,
therefore, I expressed my inability to
take the House into confidence any
further,

SHRI LAL K. ADVANI: Is it not
true that no records were kept of the
Indira-Bhutto meeting, which was
a historic meeting? (Interruptions)

MR. CHAIRMAN: The hon. Minis-

ter ig able to protect himself without
all this assistance,

SHRI P. V., NARASIMHA RAO: I
do not have to say anything about
any other meeting becau-e the ques-

v

were ;
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tion pertained to a particular meeting
and I have explained the position
with regard to that before the House.
Now, so far as the meeting referred
to by the hon. Member is concerned,
he is springing a surprise on me., I
would certainly like to know if there
has been such a meeting but I have
no information at the moment. (In-
terruptions).

MR, CHAIRMAN: Yes, Shri Reddy.

SHRI KALYAN ROY: Sir, we have
been the first to raise our hands. You
do not listen to us.

MR. CHAIRMAN: After Mr, Reddy
it is the turn of Mr. Narasingha Pra-
sad Nanda and then comes your turn
and after tha; Mr. Hegde and Mr.
Raju,

SHRI G. C. BHATTACHARYA.: Sir,
this side also, B

Y Ao wEmArTE =,
TIT F AT F AT wIET § w1 fw
arfear & ®SAT T AN FAT 9T
F5AT {aT. AT BT FWIE FEAT 9T E
AT A FIAAT FL AR § AT KIS 1978
FiY & 97 fx zawEa 9 aww zfed
T ATA F89 H 7@ F TAHY @0 w7
% form S A Fid 2 @) 98 e R
5 787, 37 ATy 76 femn gy i
7g & f 517 AT fergearT 97 gwar
frar AT arfpears ¥ fgrgeaa ov
gaaT T 39 T ¥ w599  fdfay
T ggqsa A w5 ored, g fgeata
Y frgz ar % ¥ =7 g 2y 0
T 17 T weEft wEtew a|nT |

=t dvo FYo Ay a9 - T A
2 fF AT a9t JY TR § 9 BN
ATTH TTHA, TET & T4 TG | 7T Tg
TATE & AT VAR AE R FF A4 § o9A
TE BgAT 20 g0 wEr uEy v g wiv
Fag v § i faa esvifr § o faw
A7 ag amf g2 off 39% WeeTwiT ¥
gard TN A A AgT BEE ALY
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gHT Wg WY fafyag wm g maa
AW T g aFAT § | g HY agr g fr
THRT AT TF g1 TFAT g | AGAY T
qIGH FIT A O9a7 A AT | 4G
I &1 T T &1 TT &

=Y dlo aemATTEe JF : awrat
ST, A mErd FT F9TT AGH HOAT | L
(Interruptions) ﬁ%qg gg;%ﬁg -
I | fgrgeam w1 w18 glame aeqed
o3 ar ag) {53 § 1 57 <iva v arfreara
AR FIT WHAT FT G AT

SHRI P, V., NARASIMHA RAO: Sir.
I would like to make it ¢lear that { am
not prepared to answer any quesiion
cn the acquisition of armg by [ndia.
This is a question which I am aot
prepared to answer and it has nothing
to do with this question.

MR. CHAIRMAN: I rule tha‘ it is
not connected.

SHRI NARASINGHA PRASAD
NANDA: Sir, we have now the infor-
mation from the Minister of Exizraal
Affairs on Mr. Moshe Daraa’s visit, T
have two short points to ask. Firstly,
I would like to know whether the
hon, Minister feels that in view of
the public controversy raised on this
issue, there has been an erosion of
secrecy which plays 3 very important
role in international diplomacy and,
the next point is, whether he feals
that the question of propriety is in-
volved. His giving information to the
Members in thig House, on the floor
of Parliament, and in the other House,
is understandable. But I would like
to know whether there is the involve-
ment of the question of propriety in
the public disclosure of Mr. Moshe
Dayan’s visit to this country and
thereby raising a public confroversy
on this issue. These are the two short
points and I would like him to answet
them, e o Coa Ce

e el s
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SHRI P. V. NARASIMHA RAO:
Propriety comes into question in re-
gard to the secret meetings first, parti-
cuiarly, when it is not secret any
longer. It has spread all over the
world, Right from America, it has
travelled to Israel and come back io
India. So, the question of propriety
has to be first addressed at that point.
Once it has become a common pro-
perty, a public property, it is diffi-
cult for me to return to the question
of propriety and accept the concep-
tions of propriety raised by the hon.
Member and lay myself open to con-
tempt of the House by not answering
the questions.

SHRI NARASINGHA PRASAD
NANDA: What about the question of
ero;ion?

SHRI P. V. NARASIMHA RAO:
What erosion?

SHRI NARASINGHA  PRASAD
NANDA: What about the question of
erosion of secrecy?

SHR1I P, V. NARASIMHA RAO:
Sir, if there had bheen any secret
diplomacy, it was already eroded.
Even before they knew about it, it was
eroded, eroded right from America to
India. This is precisely my point. That
is why the question of propriety
arose. You do something and then it
gets split over and now say that 1t
has been eroded, Who has eroded?
The manner in which you have done
it hag eroded it.

SHRI RAMANAND YADAYV: Sir, . .,

MR. CHAIRMAN: Wait, wait. I am
going to allow everybody to ask
question on this. Yes, Shri Kalyan
Roy.

SHRI KALYAN ROY: Sir, what is

shocking is the super secrecy of this -

meeting. We are grateful to Dr.
Subramnian Swamy, who had the
" courage to point out the statement of
Shri Atal Bihari Vajpayee that he did

e

[RAJYA SABHA]

to Questiong 12

not meet him, and to the Foreign
Minister for discharging his duty of
exposing the gecret talk between Mr.
Moshe Dayan and the Prime Minister.
I am asking a specific question, Who
spent the money or by whom were
the expenseg that were made on Mr.
Moshe Dayan were borne? It ig a fact
that he came gll the way to New Delhi,
stayed at a particular place, was given
all the police protection and defi-
nitely, all these days he did dine and
drink. Who spent the money? Was it
the Government of India or the Israel
Government? That is my first ques-
tion. Following from it is the question
whether it is a fact that this meeting
whs suggesteq to Shri Morarji Desal
by the then American President and

President Sadat on the eve of this un-,

holy alliance between Mr. Sadat and
Israel. So, was it an inspired meet-
ing at the instance of the President
of the Uniteq States at that time and
whether any records of that are avail-
able or not? That is my point.

MR. CHAIRMAN: The second point
does not arise, You reply only about
the expenses.

SHRI P, V. NARASIMHA RAO:
I am gorry, in fairnegs to everyone
concerned I have to say that I have
no information on either of the ques-
tions that the hon, Member has raised,

SHRI KALYAN ROY: Would you
try to collect them?

SHR] P, V. NARASIMHA RAO:
In the very nature of things, it is
not possible to collect information on
such questions.

Y TR WEE - gaefy oY,
(ST HTH 0T ST JAT T & Fawior
¥ AFT SwaT TR F gar § T 0%
T FY S faRw Aif o sww 0w
TG AT 7T ;AT | FIET F ufaforafey
gL M T fgrgeaa & wme o swar
qET F TUT F FATT HAT A R
3TE AR faRw qet o wea famikr
AT ST & Y araf gE | g qmat

wa
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Ff TGT T8 AT & T AT W
FUIT fEegeaa &Y T F7 AT F
Y F Wi fgrgeqm 1 qgagr A
F F @ & 37 9L 9% fqadq g
T AL LB ITAMNHT AGTIE
1 Agré H, ITRT SHFANAT AFAVBI
# O 3% FTAQ ATIIT g7 FA
¥ FYaT AT AT & A LT FRA &
fF wea 3o gAIR 91T A wIT @A
AT & | FAE0GH FIET AT GA0 G
FiHr WET N gH 3T AWl ¥ a7 faear
g AT aed @ a fadar @r ¢ ;

S @wElE ¢ W@ Fare 9fsd |

st TETARE AEE c sEE, S
FY T, AWTIN g T W 9%
& W 3 | & AT wad s
§-51g fo qefereara ¥ g o 9T gwar
fepar ar at 93T § AT I, T TAHTAT
3 &, AT FEIAAT FT R E | 1R
3 gfaaidl ¥ gu1dl 93 7 ¥ 9% ),
afer wifes ©1 § 3 g ggrFar
FW W E 1 IT AT ¥ gEwAT &
frmtor & AHT ST 9T F g1 AW
TF ey ST 7 gy fagor Aifa
F FO FH F(H AT AT F F
dqy feafq § & ag stram wgar § %
ST A F FIETH T grgeam
¥ F@& oA ARG 9E G oAIAT
FTI & a8 F71 AT@Id #1 fagw Fifg
¥ foal qeg &1 F18 Wg qpar ? gad
arq & ag ST atgar § e 3ot fagw
HaY ag sardd {5 = M 739 F 9re
¥ @ % ST AT I gH JI gIgar
faar a4 I ¥ a7 Hay wH A
afggd g ?

MR, CHAIRMAN: Only the first
question.

SHRI RAMANAND YADAYV: Sir,
you have allowed two questions to be
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put by these people. Mr, Nanda pu’ .
two questions.

AN, HON. MEMBER: One question,
two points.

SHRI RAMANAND YADAV: I also
want clarification on twg points by
putting one question. How could Mr.
Nanda put the question like that?

=Y qto &Yo Atfag T § ATy
|IE BT A ARATHT AT =T8T § %
HT FIZ IAAHREHT TgI W@ T &
gL 1T FT GE1E & AT § A A
fagar o 30 & wra ST 9gy T4y
g1 s Y FY g2 & W TEH ag oW
|1 g @A | TwA W AR o gfg

FHT R & |

3

St AT SETE WEY ;A b T
oY war fF § '

SHRI RAMAKRISHNA HEGDE:
Sir, may I know from the Minister...

SHRI SYED SHAHABUDDIN: Sir,
much earlier"I had raised my hand.

SHRI JAGDISH PRASAD MA-
THUR: I have also been raising my
hand.

MR, CHAIRMAN: I am allowing
each party some thing, hut I cannot
just give chance to five persong from
one party.

SHRI G. C. BHATTACHARYA: Sir,
I do not belong to their party.

MR. CHAIRMAN: Please git down.
Mr. Bhattacharya, I will give you a
chance.

SHRI RAMAKRISHNA HEGDE:
May I know from the hon, Minister
whether on account of this much
maligned meeting between Moshe
Dayan and the former Prime Minister
and the Foreign Minister, he has
found any shift in the slightest mea-
sure in our policy towards the Arab

countries? And secondly, he himself
has, ..

MR. CHAIRMAN: Again, secondly.
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SHRI RAMAKRISHNA HEGDE:
No, Sir, it flows from that. The other
day he made a statement in the Lok
Sabha and again he repeated the same
thing here that this meeting has
brought down the image, the prestige
of our country in the Arab world, or,
may be, in the whole world. He has
just now admitted that it is because
of the exposure because of the dis-
closure. May I know if it is not be-
cause of the improper and motivated
disclosure by the Prime Minister that
there has been, if at all, any damage
to our image?

SHRI P. V. NARASIMHA RAO: I
have already stated that the Prime
Minister was not the first to expose it.
Even before she said anything about
it, I would like to tell the hon. Mem-~
ber, it had become public property.
Many others had spoken about it. She
spoke about it only then. On the
other side, there was a little deve-
loping of cold feet and they came out
with admissions. Otherwise this was
public property in India also.

So far as the question in regard to
what happened as g result of this
meeting is concerned, I would like to
say .

SHRI RAMAKRISHNA HEGDE:
Not 35 a result, but whether there
was any shift in our policy towards
the Arab world,

SHRI P. V. NARASIMHA RAO: It
‘is not a question of our shifting. It is
a question of being seen to shift. And
that is what happened. Many eye-
. brows went up. Many doubts were
raised. Many queries were raised. We
were asked so many questions. So
from that I have to conclude that the
credibility of this Government and
" the image of this Government was in
danger of being tarnished But ag I
have said, everything has been clari-
fied now and there is not going to be
any further damage t, our image.

SHRI K. K. MADHAVAN: In view
of the fact that by his own admission,
the entire secrecy has been eroded—
-whatever may be the manner; I am

[ RAJYA SABHA |
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not concerned with that—and in the
light of the expression by the hon.
Minister made on the floor of this
House—to quoate him—*“I am not pre-
pared to answer thig question”; may 1
know whether the hon, Minister will
be prepared to place all the cards on
the Table of the House so that we can
have a full-fledged discussion on the
subject?

|
[
-1

SHRI P. V. NARASIMHA RAO: I
have said I have no records. So what
am I going to place here?

MR. CHAIRMAN: I think this ques-
tion will be stopped after three more
questions. [

SHRI M. R. KRISHNA: It is very
well known in this country that cer-
tain individuals and certain pacties
have got a very favourable uader-
standing with Israel. There iz no
secret about it. Now, all this coafu-
sion and suspicion has been created
by only one party—one member of
the party denying the meeting and
another member of the party saying
that it had actually taken place.
All this suspicion in the country has
been created by the members of only
one party. Now I would like to know

something from the hon. Minister., He .

should not say that there are certain
things, certain information which he
cannot reveal tg this House, but he
should be in possession of them. Now,
an IAF plane was ugsed, An IAF plane
cannot be used by any individual—
however big he might be. Even the
Prime Minister of this country will
have to give a requisition and also
state who are the people who are go-
ing to go in that plane. It has tp be
signed by the individual or the mem-
bers who are travelling by that plane.
This information should be available
with the Minister. Besideg this, there
may be many diplomats involved in
this. Apart from that, of any mesting
which takes place, the officers in the
department have to make their note
and that note is a permanent record

ik
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in the Ministry. I want to know whe-
ther these things are not available
with tne JMinister.

SHRI P. V. NARASIMHA RAO: 1t
is only after going through and exa-
mining the information we have that
I have stated that he came here “at
the instance of...” Please note the
words “at the instance of”—not invi-
tation. What was being denied is that
there was an invitation which went
from here to Moshe Dayan, On that I
had no information. So I said, “at the
jnstance of...” because at the instance
of the Prime Minister only and no-
an IAF plane could go
and fetch a passenger from Bombay.
That is why I have been quite careful
in wording my reply, Sir.

SHRI M. R, KRISHNA: Have you
not got s record from the IAF itself
about requisitioning of the plane?

SHRI P. V. NARASIMHA RAO:
When { have placed this information
before the House, when I have swid
that an IAF plane brought him, 1t
means that I know that an IAF plane
brought him.

SHRI G. C. ‘BHATTACHARYA: Sir,
my question arises from the reply
which has just now been given. I just
slightly touched ...

MR. CHAIRMAN: You want to
carry on the whole tlme-—one hour—
with one question?

SHR] G. C. BHATTACHARYA: I
draw your kind attention, Sir. T want
your attention, Sir, because I know
what the answer will be. I want your
attention so far as my question 1s
concerned. I have just touched him,
by way of intervention, with, “When
yvou used the word ‘Government’, are
you confining yourself to your own
Ministry or all other concerned Min-
istries which might have something to
do with it?” He said there is nothing
Sir, how is it possible that he might
not have certain information? And,
as my friend says, there is the Def-
ence Ministry also. Are you prepared
to believe, would this House believe,

{13 JUN
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that the IB, RAW and Military Iniel-

ligence agenc1es do not know this—-
whatever may be the secret, I want
to ask two questions: About the dis-
cussions is there any record or jnfor--
mation available now from other
units, particularly, the IB, RAW and
Militar;- Intelligence? I want to know
this specificaily because thirigs. have-
come to light If you gre satisfied, Sir,
we are all satisfied. Secondly, as Mr.
Kalyan Roy has said, the IAF plane-
could not have flown without petrol
and just on water. Who has paid for-
this? 1 want to know who paid for
it. T am only saying that we are not
satisfied. (Time-bell rings). He might
say who has paid for it. It appears that:
the Government of India paid for 1it.
and, so, public mone, is involved.-
Thirdly, hag the Military Intelligence:
or IB or RAW at least some record.
of what transpired betwe2: LMoshe
Dayan. Vaipayee and Morarji Desai—
not only regarding the first visit but
regarding the other three visits of”
which he only draws an inference?
We are not satisfieq with his answer..

SHRI P. V. NARASIMHA RAOD:
Sir, if you care tp analyse my answar,.
it will be clear that the information-
which I have placed before the House
could not have emanated solely from-
the Ministry of External Affairs.
This information wag collected from
all the concerned Ministries and other
sources. And this is the information
we are in possession of, With regard
to the record of what happened at the
meeting, I have already submitted
that .from no source could we get any
information about the record to gshow
what had happened at that meeting.
That alsp I have very clearly told
the House. (Interruptions)

MR. CHAIRMAN: Uast
Mr. Bagaitkar,

SHRI JAGDISH PRASAD MA-
THUR: Sir you are giving chances to
one party but not to us. (Interrup-
tions)

question.

MR. CHAIRMAN: We will go on
with this question till the Questlont
Hour is over. (Interruptions)
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SHRI SADASIV BAGAITKAR: Sir,
1 am quite sure the hon. Minister
must have gone through the records
about the secret visits . . . (Interrup-
tions) !

MR. CHAIRMAN: This will go on
4ill day after tomorrow, if you like.

SHRI SADASIV BAGAITKAR;

of Henry Kissinger to various coun-
tries, details of which have recently
been -published in India. There are
ample details about his gecret talks
with China, USSR and other coun-
tries. He made several such secret
trips. The first secret trip he made was.
to Peking. ' The hon. Minister must
‘have gone through the records relat-
ing to such secret visits of Henry
Kissinger. I would like to know from
the hon. Minister whether the Govern-
ment of India has taken ;5 policy deci-
sion that, in view of the fact that
some sort of immorality is attached to
such secret visits, negotiations and
talks, they will not indulge in, under
any circumstances, such secret talks
in future even in the national inte-
rest. Will he assure us that the Gov-
ernment will not do in future such an
immoral thing?

SHRI p, V. NARASIMHA RAO: We
cannot assure the House anything.
This is a highly hypothetical ques-
tion.

SHR] SADASIV BAGAITKAR: Sir,
T seek your protection. The Minister
says that it is a hypothetical question;
‘but it is not so. What I say is ...

[ RAJYA SABHA]

MR. CHAIRMAN: Mr, Bagaitkar,
do you expect Mr. Narasimha Rao to
say: “No,.no, we will do a few im-
moral things”?

SHRI SADASIV BAGAITKAR:
Apart from the question of the stance
which the Government has taken, the
requirements of foreign policy are
also involved—and that is why I men-
tioned about Henry Kissinger—the
requirements of foreign policy under
any circumstances.

to Questiong 20

MB. CHAIRMAN. He has assured
us that they will not do anything
immoral. :

SHRI SADASIV BAGAITKAR:
This is no answer. He said that it is
a hypothetical question, But it is not
a hypothetical question, In the mak-
ing and shaping of foreign policy, am
I to understand from the hon. Minister
that no such protection is at all re-
quired? Will he assure the House that
he will avoid any such contingency?

SHRI P, V. NARASIMHA RAO:
Sir, it is just like asking a witness:
Have you stopped beating your wife?
(Interruptions)

-

MR. CHAIRMAN: If I may put it in
another shape, it is not a question of
flogging a dead horse bul it is a ques-
tion of flogging a wrong horse.

st Tireae fag: & Ay duw

UF AGA BIZT-AT 7T GBI FEAT & |
ag I AT ST F g wrar § fE
T AT F 1T, T AT FT AT
¥, fowy g gu fow a8 & S2iferaw
g3 HIX 9T F a0 43 ...

St qto dto axfag v : & ag

ot wavE Tag g7 qev ag
Y oo g ¥ feced A€ w3
gger Wifq & ¥ a1@ g o S 1 &y
FAT HAT AFET T IS FT FEATAT
g3 for wias § #7E WY Tyra AT sa
& fapet oY 0T § a1@ 7 79, "/}
FUL AT, 9T 4T /I Agifeaw garat
& I qE § ST FT HAT FTFAT 1972
F1 qifgee § 7 Jad ?
: |
ot fo Fto wxfag v : sty q‘r:-r-\ ;
fageea T, .. { Interruptions 4y
&7 T FIE forsp A1 fpam & | SmET AT
gerE qET AT & S reEmaw
FY A T !



-

.4

21 Oral Answers [13 JUN 1980] to Questions 22

st ST SatE waT SR, T8 qAT AT § AT THH FiA-gr &AT Al
aer g e goroae T RGeS A g | faasy 998 ¥ AA¥ 2 oy wAiET
TAET AAAT & T AT T IACAA FY | AUV AL, ¥ H w7 | F70 49T,
faetwr wod 74 AT gAr 3 8% | s ard@e A’ (Interruntions)
- < H 3 e
@ T s § fo ofed e R | et s the pressre i e P
q%ia‘uq&r%azxr&}a’%m&wq% EAGHAN lise the difference between a news-
arfar ¥ EATE‘;\TFFIIW T AT 5‘5{@ paper report and a statement by the
¥ e cate qamy ¥ fag aTa & @ Prime Minister?
g oudr feglfa ® & og goragE | )
qATITT AEt & W F ag v warg | o e fog 2 sfe, TR
for gATRY AT Wy FE aga Ay TENCEr B A F w1 7ot

foezre wgr qay Adt §, & s TR fa |

|

Tgar § 7 #Wwar dar qEa { L

a1 ford w1979 HBIZAATFT | MU SR NI AT 2w

SRR 1980 ¥ warr way #v Sfaa ¥ i ATZATFET & I FT FaT 91 JV T
|
|
|
|
|

ISTAT & GAAT | F1-A7 THT g1  AEArfed & oM A TN daEE
T, 7t 9§ Fadmy g o, swfer 7 gy g ..., (Interruptions)

fergwata & @A TA LT TG
garqa wwt & 99 g AR E. ..

(Interruptions) gz aFqrd f&
TH §UT &7 ag IqT FEr 7

ZATT 9T, ©F KT ITTT AT | HIT-HT TG
# Qar firar ag 9 Fard |

#Y Yo Yo AXI®F T : A GHIT

FIATET | MR, CHAIRMAN: Please git down.
This matter again appeared in the The hon. Minister has answered your
newspapers on Apri] 12 1980 when ; question. Please sit down, He has

a report date lined “Tel Aviv, given the dates with reference to your

April 117, appeared in the Indian question. I do not think that any dis-

newspapers. 79 F 1§ ﬂ"'a"f g | cussion can be entered into.

AN TIAgA g F ener'é‘l '

(Interruptions) , SHRI JAGDISH PRASAD MA-

THUR: There is a lot of difference
between a news item and a statement

e fipc Y s by the Prime Minister,
Rt Ot SN ATAT gy &) N Ferm N .
fiT @aTa & W7IT qIAT (Interruptions) ot TR g A & gar
e : 9% RN TG ¥ qrand @v g |
MR. CHAIRMAN: He has given the S LR T MEAL 0 JqT A
dates of one-and-a half months be- N AT &F weHe § AR AT AEER
fore. . I :
: , RN .+ . .. (Interruptions)
S SEy q"{1E YT B;ﬁ‘qﬁ'\, qF MR. CHAIRMAN: [ believe that in
¥ TE FUTHTC BYAT Y AT FET FT the House there is g greater agitation

' than probably in Israel and Arabm
g Gt &7 &fgwa ¥ ST g, @ over this question. :
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o} TReaT fog © siwq, SaRW
¥ G TTARIE T waAT iRy A
¥ &9 FHEC A AT AT | A TR AW
FY FAEAFTL & | SAET /AT SY FA0F AT
78 wal A&f & fa qaenaw F qEE &
qater 9¢ qaqd A "l sfew wa
q®9 ¥ FraAa A& w90

N MW AW FEE I FATA Fgh
¥ I5A1E TRIFL AT |

SHRIMATI RODA MISTRY: Would
the hon  Minister enlighten if Mr.
Moshe Davan came with the black
patch on or off?

SHRI P. V. NARASIMHA RAO: My
predecessor says that he came incog-
nito. How could a person like that
come incognito and not be recognised
just beats me, Sir. 1 am not able to
answer that.

'SHRI SHYAM LAL YADAV: In
view of the fact that there is a con-
troversy and there is no record of
what transpired in the discussion bet-
ween the two persons, the Prime
Minister and Mr. Moshe Dayan, would
the Government agree {o set up a
judicial enquiry?

MR. CHAIEMAN: Ten minutes are
remaining. Yoy can ask it

SHRI SHYAM LAL YADAV: In
view of the fact that there are no re-
cords as stated by the hon, Minister,
would be agree to set up a judicial
enquiry to examine the whole ques-
tion as to what transpired at the
meeting so that everything is clear?
(Interruptions)

st TweaT fag : sga wset § wiw
ExY t"ﬁﬁf({ ..+ (Interruptions)

A zqw AW IR Fga-g

Wi WEA w08, 3@ STy gaat iy
.-+ (Interruptions) ’ )

SHRI HARI SHANKER BHABHRA:
Mr. Chairman, I want to put a ques-
tion. (Interruptions) Mr. Chairman, I

[ RAJYA SABHA |

to Questiong Loy
want to put a direct question to the
hon. Minister. When the news first
appeared in the American newspaper,
the hon. Minister wag also a Member
of Parliament here. I wouldg like to
know whether at that timg the hon.
Minister raised this question in Par-
liament when he wag a Member of
Parliament if he was in the know of
that news which appeared in the
American newspaper. L

SHRI P, V. NARASIMHA RAO:
What ig this question?

MR. CHAIRMAN: He wants to
know whether you raiseq it as a
Member of Parliament?
tions)

SHRI P. V. NARASIMHA RAO:| So.
what? If I was a Member of Parita-
ment at that time; doeg it follow

necessarily that I should have takem .

it up? What is this?

SHRI HARI SHANKER BHABHRA:
Did he raise it... (Interruptions).

MR. CHAIRMAN: This

question
does not arise. ‘

‘0

SHRI SYED SHAHABUDDIN: T
would like to draw the attention of
the Foreign Minister to the purpose
and the outcome of the visit. Tp the
best of my knowledge, India extendad
de jure and de facto recognition io
Israel in 1948, And India established
consular relations with Israel in 1964.
All that we have not done is that we
have not established diplomatic rela-
tions with Israel, for which Israe} has
been striving all those years. To the
best of my knowledge, this visit was
not at the instance of Mr, Desai or

_ Mr. Dayan himself (Interruptions). It

correctly. It wag at the instance of
Mr. Dayan himself (Interruptions) It
was at the instance of Mr. Dayan be-
cause he felt that perhaps he woul@®
succeed in persuading the then Gov-
ernment of India to establish diplo-
matic relationg with Israel. There has
been no dearth of official contact bet-
ween the Government of India and
the Government of Israe] all these

E - |

{Interrup-

B

y
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years. There hag been no dearth of
diplomatic contact between the Gov-
ernment of India and the Government
of Israel at all places, in many capilals
of the world and in the United
Nationg . . .

MR. CHAIRMAN: What is your
question?

SHRI SYED SHAHABUDDIN:
Therefore, my question is this, whe-
ther it was the purpose of Mr. Dayan’s
visit that India ghould establish dip-
lomatic relations with Israel, And T
would like to know from the Foreign
Minister whether he succeeded in
that purpose.

SHRI P. V. NARASIMHA RAO:
Sir, I have already said that I have
no way of knowing what the purpose

"was and again no way of knowing

what transpired at the meeting. He
is volunteering information for the
first time... (Interruptions) I am
sorry, I am not able to....(Interrup-
tions),

SHRI SYED SHAHABUDDIN:
That Government was there for two-
and-a-half years. (Interruptions).
Whether the visit was a succesg or
not, whether the mission was a suc-

cess or not, can be inferred from
this fact that two-and-a_half years
after the visit took place there was

not an iota of change in our relations
with the Arabs, neither in our policy
towards the Arabs nor in the Arabs’
policy towards India.

MR. CHAIRMAN: Mr. Chattopa-
dhyaya. Last question, because there
is no time now, I am very glad that
this dead subject has been thoroughly
discussed.

PROF. D. P. CHATTOPADHYAYA:
It js nobody’s case that there should
not be either now or in future some
secret discussions between different
Governments, But the question is
that India’s relations, for known Lis-
torical, compelling reasons, with
South Africa ang Israel, are particu-
larly at the lowest ebb. Tn view

[13 JUN 1980 ]
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to Questions ' 2,6

of that, to invile or to be a party,
willingly or unwillingly~I say, will-
ingly—to the invitation for the pre-
sence of Moshe Dayan in India is an
exiraordinary thing. And the paral-
lel that the Government of India ip
1964 extended consular-leve] recogni
tion to Israel and comparing it witk
what hag happened during the Janata
Party Government, namely Dayan’s
visit to Delhi, is absolutely untenable
because that was not done secretly,
behing Parliament, heclding it  from
the press till there was tremendous
pressure from all quarters to come
out with the truth. That was not
done gecretly, thay was known to Par-
liament, to the press, to the people of
the country. But Dayan’s visit to
India in 1979 was secretive, surrepti-
tious, suppressed, all these months,
unti] they were forced under the pre- -
ssure of circumstances and public opi. -
nion to come out. We are told by -
both Shri Vajyapee and other friends -
that they are a very cooperative and .~
constructive  opposition. :
quest you, Sir, and through you the ~
honourable Minister to solicit the
cooperation of Vajpayeeji and Desaiji
to come out with the information
which is not on records to be found
so that truth can be known, though
belated, yet truth. The people have
a right tp know the truth.  There-
fore, the aquestion iz that Viipayee;1
and Morarji Desaiji should come
out with the information so that the
secretive, surreptitious, questionable,
deed which they themselves suppres-
sed all thig time, could be made avail-
able to the Government, so that the
Government can inform the people
what happened behind Parliament,
behind the bhack of the people and
the country. '

SHRI P. V. NARASIMHA RAO: 1
have no comment on this excent 10 sav
that far from volunteering the in-
formation what has happened unfor-
tunately is that when this news was
flashed in the Indian newspapers
Shri Morarji Desai said he has no
comment to offer, on the next day

1 will re-. -
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Shri Vajpayee said that thig is all
wrong. What is anyone to think of
these statements? And that is why
al] this has arisen, that a question has
been tabled and I have placed be-
fore the House whatevey information
I have.

PROF. D. P. CHATTOPADHYAYA:
Why don’t you ask them to volunteer
some information? They are a very
democratic, responsible, cooperative
opposition, 5 B

MR. CHAIRMAN: Now, Dr, Bhai
Mahavir, you have the honouy of ask-
ing a last question on this, may I say
with due respect, irrelevant subject,
this old subject.

DR. BHA] MAHAVIR: The tone of
all the questioning that has gone dur-
ing this time and the answers given
by the honourable External Affairs
Minister, seem to indicate that some.
thing immoral, something unethical,
has happened. Even my friend who
preceded me on thig question, said
that something surreptitious, secre-
tive has been done, and that that was
the objectionable part of the whole
affair. I would like to know if the
Government of India has taken a
decision that henceforwarg all deal-
ings with whatever country, of all
types, would be done in the full glaze
of publicity, after taking Parliament
into confidence, and thg earlier ex-
perience where with the CIA  help
a bugging device was quickly instal-
led on the Himalayas because of the
danger of threat of Chinese attack on
us, will not be repeated, that no guch
thing would be done again by the
Government. I would also like to
know if the Government has drawn
up a list of countries which are un-
touchable from our point of view
with regard to any type of contact,
whether it is 3 humanitarian cause
or a cultural cause or in a field of
scientific investigation. Have they got
a list of countries which are politi-
cally. untouchable. ..

SHRJI LAIL K. ADVANI: Except to
secure arms-loads.

[RAJYA SABHA ]

I
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to Questions 28

DR, BHAI MAHAVIR:...of course,
except to secure arms-loads, but
in respect of arms-loads he has said
he will not give an answer which if-
self is a gsufficiently indicative ans-
wer on the question of arms supply
which might have been got from Is-
rael. So I woulg like to know in two
parts: first, whether they have de-
cided or whether they are committed
that no such gecret thing will be done
with any other country in future and
secondly  whether they have also
drawn up a list of politically un-
touchable countries. If they have
drawn up a list, we would like that
list to be released and also the norms
on which that list has been drawn
up, the criteria on which it has been
drawn up.

SHRI P. V. NARASIMHA RAO:
The answer to al] these questiong is

in the negative, \

MR. CHAIRMAN: 1t is really g case
of

|
TE A1 HT FR F, W T WG
ggmw fomr

Now the Question Hour is over.

WRITTEN ANSWERS TO. |
QUESTIONS |

Malaria Eradication Scheme

*82. SHRI ERA SEZHIYAN: Will

the Minister of HEALTH be pleased
to state: j
|

(a) whethier the Malaria Eradica-

tion Scheme has achieved its targets
during the last three years;

(b) to what extent the incidence of
malaria hag been brought down in
various States during the said period;
and

(c) what further programme has
been chalked out for the current year
and for the coming years under the| '
Scheme? \‘\

.



